1i069 Written Ansvers ASADHA 21, 1889 (SAKA)

Pay-Ssules of Ex-ecash Gevernment
Servants in Pondicherry

*1086. Shad M., ‘L. Somihi:
Shei Umanath:
Shri K. Ramani:

Shrl €. X. Chakrapani:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there 15 a proposal for
a revision of the scale of pay of 1,400
ex-French Government Employees
who entered into service before the
liberation of Pondicherry;

(b) whether any representation
from the employees has been received
for the grant of Dearness Allowance
and Children allowance; and

(c) if so, the action taken thereon?

The Minister of State in the Minis-
try of Homo Afisirs (Shri Vidya
Charan Shukla): (a) No; Sir.

(b) Yes, S,

(c) The demands of the ex-French
employees were carefully considered
and the Pondicherry Government were
asked to give option to these emplo-
yees to retain either their ex-French
conditions of pay etc. or come over
to Madras scales of pay etc. with the
assurance of protection of their exist-
1ng emoluments,

Withdsswal of Cesas-Fire

*1088. Shrimati Tarkeshwari Sinha:
Shsi K. P, Singh Deo:
Sbri Vishwa Nath Pandey:
Shri Liladhss Kotokl:
Shei N. R, Laskar:
Shri Shri Gopal Sapoo:

Will the Minister of Home Affalcs
be pleased to state:

(a) whether Government have
received representation from various
sactions in Manipur seeking imme-
diate withdrawal of the cease-fire
agpeement with the underground
Nagas over three Sub-Divisions of
Tamenlong, Mao and Ukhru! because
of the recent increased vialenoe by
the Nagas; and
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(b) it so, Government's reaction in
regard thereto?

The Minister of Home Affairs (Shri
Y. B Chavam): (a) Government of
India have received no such repre-
sentation.

(b) Does not arise.

Case against Birla Group of Textile
Mills

*1097, Shri Jyotirmoy Basm:
Shri P. Gopalan:
Shri Yogendra Sharma:
Shri Chandrs Shekhar Singh:
Shrimatl Shards Mukerjoe:
Shri Sidheshwar Prasad:
Shri Ramavatar Shastrl:
Shri K. M, Madhukar;

Shri Bhogendra Jha:

Shri Bam Kishan Gupia:
Shri Hukam Chand Kachwat:
Shr{ Nihal Singh:

Shri Onkar Lal Berwa:

Shri Sarjoe Pandey:

Will the Minister of Home Affzirs
be pleased to state:

(a) whether the Central Bureau of
Investigation have recently registered
a case against the Birla Group of Tex-
tile Mills alleging evasion of the Cen-
tral Excise duty;

(b) whether any searches have been
conducted; and

(c) 1t 80, the result thereof?

The Minister of Nome Affairs (Shri
Y. B. Chavan): (a) and (b). Yes, Sir.
The Central Buregu of Investigation
has on 13th June, 1987 registered a
case aganst eight Textile Mills of the
Birla Group n respect of certsin
allegations including those of evasion
of Central Excise Duty, and carrjed
out searches.

(c) Records relevant to the asse
have been seized and they are undar
scrutiny,





